
IN THE CENTRAL ))NISTRATIVE TRIBUNAL 

CUTT?CK BENCH :CUTrACK. 

ORIGINAL APPLICATION NO. 906 OP 1996. 
Cuttack thiE is the 8th January, 1998, 

S 1-RI )J AY.A KU MAR MOHAPATRA, 	 ?dPPLIC ANT. 

ye rsus 

UNION OF III.A & OTHERS. 	 0s0 
	 RESPONDENTS 

( FOR INSTRUCTIONS ) 

Whether it be referred to tie reporters or not? 

WIether it be circ4ated to all the Benches Of the Central 
.ministratiye Tribunals or not? 

It 
AL 

iEi'BER(JUDICIAL) 	 VICE_CHAIRj 



CENTRAL ADMNISTRATIVE TRIg LJLL 
C UTTICK BENCH: CTJrC}ç 

ORIGINN 

CUTTK THIs, THE 8TH DX( OF JrNU, 199$0 
C 0 R A M•.. 

THE 
HONQUrE SHRI SOltiATH SOM, VICE.. CHIpj4 

Arrl 
TI-C HONQuE SHP.I S. K. AGARw, '8ER(JUbICI) 

SHRI MAYA KUMR O1iAPATR, 
aged aboui 28 years, 
S/o. prafulla Chandra Ivbhapatra, 
of Parichha Sahi,po.Bpur,  
DiSt.Khuda,at present Divisional 
Zcoufltaflt Office of the Executive 
Engineer, Subarna]tha Irrigation Division No.1, 

.... 	?PLICjT•  
By Legal practiticer : 	I'/s, H.N.Routray,gB$atapath 

D.D.Barjk & D. K. S&IOO, 
?clvcc ates. 

Ve r- us.. 

union of Irija represented through its 
Secretary, Ivli.fliSt, of Finance,Ne, Delhi. 

Deputy Accountant Gene ral (works P4COUntS) 
Office of the 	couflflt General (A&), 
Orissa,purj Branch,Djstpurj 

Executive Engineer,Deo Canal Division, 
At/p 0. Rairangpur, Dist• Mayurbhanj, 

4) 	Executive Engineer, SubarnarekhaIrrigati on DvjS1O, No. 1,3harapokhaj Myurbhanj 



5) 	Shrj B•DISIflkUDX_II Office Of the Executive Enginee0 Canal Divisjo, 
Rairangpu M3yurbhanj 

Respdents 

By legal Practjtjer :- Mr. S.C.Samntray ditjal Standing 
Counsel (Central) 

- 

In 
this Original APPlication, Under Section 19 of 

the Administrative Tribunais Apt, 15, the applicant has 

prayed for quashing the transfer oLder dated 
11/12/1996 at Annexure...3, t ransferring him from  the Office Of the Executive 

Engineer, Subarnarekha Irrigation Divisj cn  

MaYUrbhanjto Lo Canal DIVISION Rairan 
	

At 
tine 

of 
admissionof the Origjnj pp1jcj 	on 2612.96 

he impuga transfer oLder was stayed expartp• 
On 1 7 11 997, 

the Tribunaj head the learned Additional StaLding Cou1 

Shrj S.C.Samntray for the ISpcndents and learned coun 
sel 

for the applicant At that time, Shri B.P.satPathylearned 

couel for the applicant Submitted that the applicant. 

dependant brother is Stulying and for the purpose of pursuing 

his academic Stu1ies, he wants cnly an accoatj tilj 

31-51 997 in the €Xisting pose and after this date, he is 



-3- 

prepared to move out of the statjç n. 

2, 	we note and it is Submitted by the learrd ?ditjo nal 
Standing Counsel Shri S,C.Samant, in the presence of the 

learned Coun1 for the applicant that by virtue of the 
stay 

order,the applicant has continued at his original place of 

station beyoj 31-5-1997 and in view of the abovd SubmisSj0, 
we fins 

that there is no further reason as to why the transfer 

order should be stayed and quashed when the applicant himself 

is prepared and inliCated his willingness to move in acCordance 
with his  transr order at nnexure-3 after 31-5-1997, 

3. 	In view of this, we hold that the application is 

w1thot any merit and the same is rejected but in the circumstances 

withOut any order as to cost. 

AGARWAXL 
MEr43ER(JUDIcI) 	

VICE_CHAF4 


